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Mr. Y.K.Bharma, Advocate, present.on behaif of

‘/
' the applicant.

: Through this MA applicant wants to place on
“record -an order passed by the déparsment in.response to
= an application {iled, by the applicant under R.T.I Act, by
which the mespondents have rejected 'his ‘praver ‘and. the
W vapplicant wag advised to file an.appeal against the said
. order. The applicant has~ preferred, an appeal” to- the’
' competent authority.. The compstent-appeliate;atithority |
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infermation asked for by the apelicant cannot be disc
fp Fsusder- e provigione W e R TR Aol (O
A under section B {1{}) of the R.T.Act. B0 nowquastion anzas
. (:\;:’i: as to whether it is relevant for the purpose of determining
- °1 the real questions involved in the O.A On exasnination of
0 dhe 0.4, we find that the applicant has challenged ,the,

" gelection and appointrent of the respondent no.4 and o
information denied by the department under R.T.I Act is
not at all relevant for deterrining the question mvowgd in
the O.A. and as such the M.A seeking amendment of ths
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, 0.A. is rejected. v -
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has also rejected the appeal giving the réasons that the



